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Keep the terraces clean, remove odd articles/junk/scrap.

K.E.M. HOSPITAL, PAREL, MUMBAI - 400 012.

E-TENDER NOTICE
No. KEM/2521/AEME   Dated 14.09.2022

This is an E-Tender Notice. The Municipal Commissioner of Greater Mumbai invites E-Tender for the following
work on "Item rate basis".

The intending tenderer shall visit the Municipal website at http://portal.mcgm.gov.in for further details of the
tender. Tenders shall note that any corrigendum issued regarding this tender notice will be published on the
MCGM portal only. No corrigendum will be published in the local newspapers.
The tender documents will not be issued or received by post.

Sd/-
PRO/1323/ADV/2022-23 Dean (KEM Hospital)

  
   

Sr.
No. Name of the work

Earnest
Money

Deposit - Rs.

Cost of
E-Tender

Rs.

Bid Start
Date & time

Bid End
Date & time

1 2 3 4 5 6
2 Various ancillary work for CSS, for EMS, KEM

hospital.
Bid No. = 7200036274

38500/-
@2%

2200/- plus
GST@
18%

16.09.2022
(17:00 Hrs)

23.09.2022
(17:00 Hrs)

3 Various safety measures at various
departments in KEM Hospital.
Bid No. = 7200036275

18500@
2%

1100/- Plus
GST 18%

16.09.2022
(17:00 Hrs)

23.09.2022
(17:00 Hrs)

   

  

Loan Collection & Recovery / Department - Mumbai Division
The Federal Bank Ltd. Loan Collection & Recovery Department -

Mumbai Division, 134, 13th Floor, Joly Maker Chamber II, Nariman
Point, Mumbai – 400021 E-mail: mumlcrd@federalbank.co.in, 

Phone : 022 – 22022548 / 22028427
CIN: L65191KL1931PLC000368, Website: www.federalbank.co.in

SPEED POST with A/D
To,

Notice issued under section 13(2) of the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002 (hereinafter referred to as Act)
Late Mr. Lalitkumar Harilal Jain, as principal borrower had availed
Federal Car Loan Facility for an amount of Rs.17,11,000/- (Rupees
Seventeen Lakhs Eleven Thousand Only) bearing loan A/c no:
11997400001776, disbursed on 12/03/2021, from The Federal Bank
Limited a banking company registered under the Companies Act
having registered office at Alwaye (hereinafter referred to as the bank)
through its branch at Mumbai – Dadar East for purchase of vehicle
after executing necessary security agreements / loan documents in
favour of the Bank. This notice is issued to Mrs. Dimple Lalitkumar Jain
and other legal heir/s (if any) in the capacity as legal heir/s of Late Mr.
Lalitkumar Harilal Jain. 
Towards the security of the aforesaid credit facilities availed from the
Bank, Late Mr. Lalitkumar Harilal Jain had created security interest in
favour of the Bank by way of hypothecation in respect of the following
Movable property. The legal heir/s of Late Mr. Lalitkumar Harilal Jain
are liable to discharge the debt/liability of the deceased Mr. Lalitkumar
Harilal Jain, to the extent of properties/monies of Late Mr. Lalitkumar
Harilal Jain, inherited by them.

Description of Hypothecated Movable Property 

The aforesaid hypothecated security property is hereinafter referred to
as ‘secured asset’. The repayment of the above-secured debt has
been defaulted in violation of the agreed terms and the account
became a Non-Performing Asset on 11/08/2021, as per the guidelines
and norms of Reserve Bank of India.
The undersigned being Authorised Officer of the Federal Bank
Ltd, hereby informs you that as on 11/08/2022 a sum of
Rs.18,49,145/- (Rupees Eighteen Lakhs Forty Nine Thousand One
Hundred and Forty Five Only) together with further interest @
11.20% per annum with monthly rest from 12/08/2022 and cost
thereon is due from you jointly and severally, under your loan
account: 11997400001776 with Branch Mumbai – Dadar East of
the Bank. 
As such, the bank as a secured creditor as envisaged under section
2(zd) of the Act hereby call upon you, as contemplated under Sec.13
(2) of the said Act, to pay the said amount with further interest
thereon till the date of payment and costs/other charges within 60 days
from the date of this notice, failing which the Bank as a secured
creditor shall be constrained, without prejudice to any of its other rights
and remedies, to take, without any further notice, the following
recourse measures prescribed under section 13(4) of the Act against
you.
1. To take possession of the secured assets described above and
transfer the said assets by way of lease, assignment or sale for
realising the dues.
2. To take over the management of the secured assets and transfer
them by way of lease, assignment or sale for realising the dues.
3. To appoint any person to manage the secured assets the
possession of which has been taken over by the bank.
4. To require at any time by notice in writing, to any person who has
acquired any of the secured assets from you and from whom any
money is due or may become due to you, to pay to the bank.
You are also put on notice that as per section 13(13) of the Act, you
shall not after receipt of this notice transfer by way of sale, lease or
otherwise any of the secured assets referred to in this notice in any
manner whatsoever to the prejudice of the interest of the bank without
its prior written consent.
You are also put on notice that Section 13(6) of the Act empowers the
bank to give a valid title to the transferee all rights in, or in relation to,
the secured asset transferred as if the transfer had been made by the
owner of such secured asset. Please be informed that in the event of
your failure to discharge your liability in full within 60 days from the
date of this notice and the bank initiates remedial actions under the
provisions of the Act, you shall further be liable to pay to the bank all
cost, charges and expenses incurred in that connection. Your attention
is also invited to the provisions of section 13 (8) of the Act, in respect
of time available, to redeem the secured assets (security properties).
In case the dues are not fully satisfied with the sale proceeds of the
secured assets, the bank shall proceed against you for the recovery of
the balance amount personally. This notice is issued without prejudice
to the other rights and remedies available to the bank for recovering its
dues.
Dated this the 09th day of September 2022

For, The Federal Bank Ltd
Mr. Lecin C

Assistant Vice President & Division Head
(Authorised Officer under SARFAESI Act)

1) Mr. LALITKUMAR HARILAL JAIN, (Principal borrower, since
deceased), represented through his Legal Heir/s, 
Mrs. DIMPLE LALITKUMAR JAIN, Wife of Late Mr. LALITKUMAR
HARILAL JAIN,
Address: A/404, Ruby Vihar, CTS-128, Opposite Jain Temple,
Mahavir Nagar, Kandivali (West), Mumbai, Maharashtra – 400067.

2) LEGAL HEIRS of Late Mr. LALITKUMAR HARILAL JAIN,
Address 1: A/404, Ruby Vihar, CTS-128, Opposite Jain Temple,
Mahavir Nagar, Kandivali (West), Mumbai, Maharashtra – 400067.
Address 2: Shine Polymer, 315, 3rd Floor, NEO Corporate Plaza,
Ramchandra Lane Extension, Malad (West), Mumbai, Maharashtra –
400064.
Address 3: Shine Polymer, Shop No: 1, Milap Cinema, S.V Road,
Kandivali (West), Mumbai, Maharashtra - 400067.

Vehicle Hyundai Creta, Model CRETA 1.5 CRDI AT SX(O), with
Phantom Black Colour, bearing    Registration No: MH47-AY-3006,
Chassis No: MALPC813MMM140385, Engine no: D4FAMM201619,
manufactured by Hyundai Motor India Limited in the year 2021 and
registered with DY. Regional Transport Office Borivali, Maharashtra.

APPENDIX-IV
POSSESSION NOTICE

Whereas, 

Mr. Vikas Sachdev 
and Mrs Divya Sachdeva

Rs 6,96,62,628.80 (Rupees Six Corer 
Ninety Six Lakh Sixty Two Thousand Six Hundred 
Twenty Eight And Eighty Paisa)  
08-06-2022 

2002 on this 13th day of September year 2022. 

Bank of India, Churchgate Branch
Rs 6,96,62,628.80 (Rupees Six Corer Ninety Six Lakh 
Sixty Two Thousand Six Hundred Twenty Eight And 
Eighty Paisa)

Description of the Immovable Property

Lily, Sectro R 18, Nahar Amrit Shaakti, Chandivali, Saki 

of Mr. Vikas Sachdev and Mrs Divya Sachdeva.
Bounded as under:  
On the North by : Om Shivam Building 
On the South by : Park Regency Building 
On the East by : BMC Building 

Date :13-09-2022 
Place : Mumbai Sd/-

CHURCHGATE BRANCH

� ��� ���� ��� � � ���� � � �
1 Name of corporate debtor Immediate Real Estate Private Limited
2 Date of incorporation of Corporate Debtor 9th June, 2015

3 Authority under which corporate debtor is 
incorporated / registered Registrar of Companies, Mumbai

4 Corporate Identity No. / Limited Liability 
Identification No. of corporate debtor U70102MH2015PTC265366

5 Address of the Registered office and Principal 
office (if any) of the Corporate Debtor

F/40, 1st Flr., Raghuleela Mega Mall, Nr. Poisar 
Bus Depot, Kandivali (W), Mumbai-400 067.

6 Insolvency commencement date in respect of 
the Corporate Debtor

6th September 2022 (Copy of the order received 
on 13th September 2022)

7 Estimated date of closure of insolvency 
resolution process 5th March 2023

8
Name & Registration No. of the insolvency 
Professional Acting as Interim Resolution 
professional

Name : Jayesh Natvarlal Sanghrajka
Registration No. :
IBBI/IPA-001/IP-P00216/2017-2018/10416

9 Address and e-mail of the interim resolution 
professional, as registered with the Board

Registered Address: C/o. Jayesh Sanghrajka & 
Co. LLP, 405-407, Hind Rajasthan Building, Dadar 
(E), Mumbai-400 014.
Email ID : jayesh@jsandco.in

10
Address and e-mail to be used for 
correspondence with the interim resolution 
professional 

Correspondence : C/o. Jayesh Sanghrajka & 
Co. LLP, 405-407, Hind Rajasthan Building, Dadar 
(E), Mumbai-400 014.
Correspondence Email ID : cirp.irepl@gmail.com

11 Last date for submission of claims 27th September 2022
(14 days from date of receipt of order)

12
Classes of creditors, if any, under clause (b) of 
sub-section (6A) of section 21, ascertained by 
the Interim Resolution Professional

Not Applicable

13
Name of Insolvency Professionals identified to 
act as Authorized Representative of Creditors 
in a class (Three names for each class) 

Not Applicable

14
(a) Relevant Forms and
(b) Details of Authorized Representatives are 

available at:

(a) Web link for downloading claim forms :
 www.ibbi.gov.in/downloadforms.html
(b) Not Applicable

Notice is hereby given that the National Company Law Tribunal, Mumbai Bench has ordered the 
commencement of a corporate insolvency resolution process of the Immediate Real Estate 
Private Limited on 6 September, 2022 vide order No. C.P. No. 699/IBC/MB/2022 dated 6 
September, 2022 (Date of receipt order by Interim Resolution Professional is 13 September, 2022)
The creditors of Immediate Real Estate Private Limited, are hereby called upon to 
submit their claims with proof on or before 27 September, 2022 to the interim resolution professional at 
the address mentioned against Entry No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All other creditors 
may submit the claims with proof in person, by post or by electronic means.
A financial creditor belonging to a class, as listed against the Entry No. 12, shall indicate its choice of 
Authorised Representative from among the Three Insolvency Professionals listed against Entry No. 13 
to act as authorised representative of the class in Form CA. 
Submission of false or misleading proofs of claim shall attract penalties. 
   sd/-
� � � ����������������������������
� � � ����������������������������������
Date : 15th September, 2022� ���� � � � � � ��� � � ��� � � � � �� � � � � � � �� �� � � � �
Place : Mumbai� �����������������������
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